
IN TIE CETR'.L I 41h1]TSTRInVE TRI37tL: 	RJ)?D F3E!TCH: 

AT 2Lji2D 

o.a. no.937/93 	 Date of ñecision: 18.11.1996 

I3etyeen: 

V.N Heldt 	 - 	 .. Arnhicant 

AUD 

Divisional Engineer (Construthion) 
Dni:/sc Ccnpourd, S.C. RciJwalr, 
Secunderabad - 500 371w 

Deputy Chief Engineer(Construction)/ 
Central, S.C. Railway, 
Secunderabad-500 371. 

Chi'f A6ministr•tiva  Officer 
(Construction), 
S.C. Railwny, Secunderabad-500371. 	.. Respondents 

Counsel for the Applicant &i.G.V. Sitha Rao 

Counsel for the Respondents: Shri N.V. flarn•n 

COit',11 

THE HC1J t BLI SHRI R. RAUG:.RAcYAU: MEFCR (?-.D::'i.) 

TI-C HCII'1312 SI-IRI WS. JAI PA2-'\M1S:fl!AR: i:21:m 	(msim.) 

(Oral order per Hon'ble Shri R. Rangcrrjan: -enbcr  

Hccrd Sin.ri G.V. Subba Rao for pp1ic-nt nnd 

Shri V. RajeswrrRao for Shri N.V. Rannna or r:nnconts. 
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The applicant is a Permanent Way Inspector Gr.I and 

prays for promotion to the post of CPWI in the pay scale of 

Rs.2 375-3500/-. 

This OAfs filed to quash the impugned order issued 

by the Deputy Chief Engineer vide letter No.CE(C)/PJ180 

Dt.23.7.92 (PageI c of the OA) by which his next annual increment 

raising his pay from 2,825 to Rs.2960 in the scale of Rs.2000/-

to t.3200/- (RSRP) which is normally due from 1.1.93 was withheld 

for a period of 3 months without cumulative effectby holding 

the same as orbitrary, illegal and unconstitutional and 

violative of articles 14 and 16 of the Constitution and for 

a consequential direction to the respondents to promote him to 

the grade of CPWI in the scale of pay of .2375-3500/- from the 

date his juniors were promoted with all consequential benefits 

such as arrears of salary, allowances etc. 

The submission of the applicant in this OA is that he 

should have been' promoted on par with the juniors as per pannel 

No.P(E)/282/CPwI/II Dt.4.1.93 (page 20 of OA). If that 

request is fulfilled the applicant will have no grouse. Hence 

the only point to be seen in this OA is whether the applicant is 

fit to be promoted on par with his juniors to the grade of CPWI 

in scale of pay of Rs.2375-3500 as per memorandum Dt.4.1.93 

(Page 20 of OA). 
a 

The learned counsel for the respondents submit that the 

applicant has ben promoted on par with his juniors to the grade 

of Rs.2375-.3500 (RSRP) with effect from 1.493 and the pendency 

of the above re:fèrred DAR proceedings has not come in the way 

of his promotion. Hence the applicant should have no grouse in 

regard to his promotion in time on par with his juniors. The 

applicant can have a grouse only if the date of promotion of his 
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junior is earlier to 1.4.93. But there is nothing to prove 

the same. In any case the applicant is at liberty to file 

fresh MA in this connection if the date of promotion of his 

immediate junior: in the memorandum: is shown earlier to 1.4.93. 

In view of the fact that he has been promoted on par 

with his juniors in panel dated 1.4.93 this OA has become 

hfructuous and hence dismissed. 
C- 

As regdrds the punishment of withholding of increment 

for 3 months awarded to him it is stated that the seine is 

sought to be enhanced as seen from the show cause notice vide 

memorandum No.CE/C/RJ180 Dt.30.10.92 (Page 12 in OA 970/93). 

In regard to this puhishnent suitable direction had 

been given in OA 970/93 and that ç3irection, shall be followed. 

The OA is ordered accordingly. No costs. 

(B.s. J• 
MEMBETr(JUDL.) 

(R. RANGARAJAN) 
MEMBER (ADMN.) 

KSM 

Dated: 18th NOVEMBER 1996 
Dictated in the open court 

I 
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copy to:- 

The Divisional Engineer (Construction) DRK/SC Compound. 
S.C.Railway. secunderabad. 

Deputy chief Engineer(C.nstruction)/ central1  S.C.Railway, 
secunderabad. 

chief Administrative Officer, (Censtructien). s.c.Railway, 
Secunderabad. 

one copy to sri. C; V.Subba Rae. sdv.cate, CAT. Hyd. 

one copy to Sri. N.y.lkamana, Addi, COEC, CAT, Hyd. 

6. One copy to Library. CAT. Hyd. 

7, one spare copy. 

Rsm/-. 
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